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CENTRAL ADMINISIRATIVE TRIBUNAL,: JABALPUR BENCH,: JABALFUR

Original Application No, 482 of 2004

Japalpur, this the 14th day of July, 2004

Hon'ble Shri Madan Mohan,; Judicial Member

Ku Eti Roi, D/o. late Shri Sudhir
Kumar Roi aged about 35 years,;
R/o. Quarter No, 2226, Sector-I,
.Lype.-II Véricle Fac‘tory IBtate,

Jabalpur (MP). | eee  Applicant
(By Advocate - shri Aphishek Gupta on béhalf of $hri Nitin
Pancdharkar)

Versus

1. The Union of Indiay
through s The Secretary,
Ministry of Tele Communi cation,
l\ew Delhi, :

24 The General Manager,
Telecom Factory,
Jabalpur (MP). .oe Respondents

O RD ER (0Cral)

By MePo Singh,: Vice Chaimman =~

By filing th:.s Original Application the applicant
has vci_.aimed_ the following main relief 3

u(i) to command the hon-app»licéﬁts to make payment

of family pension alongwith arrears to applicant in

the ends of justice.”
e The brief facts of *che case are that the father of
the aple cant was working in the Section Toolroom under
respon dent No, erbd:.%e/d in harness, The Kigow of the
deceaseo. Govermnment servant was grantedéfamlly pension.,
But she also. died subSeouently ONn 3.6,2003, Thereafter,:
the app;g_n.cant who is daughter of the deceased Govemment
servant and is aged @out 35 years is c},aiming family
pension as se is phySi_calJ.Y cfipp}.ed/disabl ed,; under R\ile
54 of the CS (Pension) RuJ.e‘S-,g. 1972. In this connection, '

she has submitted a re;j;resgxtation to the respondents



dated 19.11.2003 (Annexure A-1), Till now the respondents
have not taken any decision on the said representation of

the applicant,

3, In the circumstances,; we deem it appropriate to direct

the respondents to consider the representation' of the

applicant dated 19.11.2003 (Annexure A~1), by passing a

speaking,; detailed and reasoned order within a period of
three months from the date of receipt of copy of this
order, The leamed comsel for the applicant is also
directe&i to send a copy of this order as well as a copy
of the petition to the respondents by registered posty
within a period of 15 days from the date of receipt of

copy of this order.

4. Accordingly, the Original Application stands

- dispoSed of at the admission stige itself.

(Madan Mohan) - - (MPe Singh)
Judicial Manber Vice Chaiman
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